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Present ; Shri 0. K, Gaur counsel for the applicant.
Shri M, n, Sudan for respondents.

Heard counsel on Gither side, Thu relisf that is

claimsd in this application is to "dismiss the uhole depart

mental proceedings" against tho applicant. In the written

statement filod on bahalf of the respondents to uhom the notice

uas issued on admission, it is stated that the departmental

proceedings have been completed and as tha result of the same

the applicant has been dismissed from the serv/ice by

an order dated 3.7, 1987, A copy of the ordor has also been

produced by the respondents.

Counsel of tha applicant submitted that though such

an order has been passed it liattid not open to the respondsnts

to proceed.tha enquiry since the present application uas

filed. On a perusal of the proceedings in this application,

UB are unable to find that there uas any stay of tha depart

mental proceedings^ordered by this Tribunal, Hence us are
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unable to accept this a-ppli-catians it is, since the dpeart-

mental procsedings^havs culminated in the imposition of the
penalty the remedy open to the applicant is to challenge the

penalty in an appropriate proceedings, behold that this

application cannot be admitted. Ordered accordingly,

Shri B.K, Gaur^ submits that he orally prays for a

reuiau of this order on the ground that he has not been heard.

The prayer is rejected sines ue have passed the above order

after hearing him u/ell.
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